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BY SPELD POS |

No,6/MISC/T-1/2016/ || l” 2 / Dated:
To 27 FER 2017

FTIC decretury
Ministry ol Corporate Affairs.,
New Delhi-110001

Kind Attention: Shri Ashish Kushwaha, Director. e-Governance Cell. MCA

Sub:  Publication/ uploading of notice of hearing of Amalgamation/arrangement/
reduction of share capital ete. on the website of the Ministry -reg

DI,

am directed o reler to the above subject and to state that Honble Company
Judge in the High Court of Delhi has interalia directed in CP No. 884 of 2016, High
Court order dated 21.09.2016 that the notice of hearing will also be uploaded on the
website of the MCA.

\ copy of the above mentioned orders dlong with a copy of the advertisement
received us received trom ROC Delhi s enclosed herewith. You are therelore. requested

to upload the copy of the Advertisement on the website of the MCA

Yours laithiully
| ‘ Y
Encls: As above /% S —

(13, Mishra )
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"Aparna Mudiam™ <aparna Mudiam@
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"Benudhar Mishra" <Benudhar, Mis

< churadecp.bafoom@ Mca.gov.in>,
< N«dush.Smgh(@t mca.gov.in>

mca.gov.in>

» "ROC DELH]" <roc.de
hra@mca gov.in>,
<Mmohd.shakee
» "Reshu Jain”

Jhn‘gnnca.gov.m >
"Chlfddﬁ't‘p Balooni"

l@mca.guv.irw, "Nidish Singh"
< reshu.;am(@)mca.gov n>
Date:

Subject:

-

20, 2017 01 49PM

Content for Publication of Notice of Petition on Website of Minis
Iin CP No 884/2016

Monday, February

try of Corporate Affairs

W

S
) / S

ir,

Please find enclosed newspaper advertiseme
Kailash Medica| and Research Centre P, Ltd
CP No 884/2016 to be published on the We
Order of Hon'ble High Court of Delhi dated

Nt in the matter of scheme of amalgamation between

with Kailash Healthcare Ltd. (Transferee Company)

bsite of Ministry of Corporate affairs in Pursuance of
21.09.2016.

This Is for information and necessary action.

Yours faithfully,

/ awd lr-'(an 2
Aparna Mudiam

23 FEB 2017 |
Assistant Registrar of Companies, SR 4o Y €1 qg [
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BRI RVITAR IVABSAT AN LR O ANLAZALTAEINNCC LR AL IN B INIL. F Y 3o 011,
Regd, Office; A-101, New Ashok Nagar, Dethi- 110006
CIN U74899DL1990PTC041633 A
oot ¢va halla waltheare.com
Phone No, 01122717097

Of Companies <

New Delth - 1100194

Ref: in the matter of Amalgamation of ‘KAILASH MEDICAL AND RESEARCH CENTRE PVT LTD WITH
KAILASH HEALTHCARE LIMITED' [COMPANY PETITION No. 884 of 2016 CONNECTED WITH

COMPANY APPLICATION (M) No. 112 of 2016

Sub: Submission of copy of Notices (in newspapers) as per order of High Court.

f St

! 19 Wic 1y iDIect "‘_‘. eng losed herew!th the COpy of
N Rape ' Standard (Engiish) angd Jansa rindi) dated 15 Feb, 2017 marked as
Annexure |. Aiso a copy of High Court order dated 21.U3 2016 Is enclosed and marked as Annexure |

r your reterence

You are requested ta kindly take on the same In your recor ds

For Kailash Medical & Research Centre Pvt. Ltd.

Dr. Uma Sharma

Director

DIN:00776955

Address: 404, Sector 15A, Noida-201301
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IN"THE HIGH CO1 RT OF DELHI AT NEW DELHI
CO.PET. 884/2016

IN THE MATTER OF KAILASH MEDICA] AND
RESEARCH CENTRE PVT.ITD Petitioner

Through: Mr. P Aggarwal, Advocate
Ms. Aparma Mudiam. Assistant Registrar for
Regional Director

CORAM:
HON'BLE MR. JUSTICE R.K.GAUBA

ORDER
Yo 21.09.2016

[ssue notice to the RID' ROC and the OL.

Ms Aparna Mudiam, Asstt. ROC accepts notice on behalf of the
RD/ ROC.

Learned counsel for the petitioners wil| supply copies of the
paper book both to the R/ R and the OL.. Reply report be file(
within six weeks. Rejoinder thereto, if any, be filed before the nex:
date of hearing.

lhe petitioners will nublish the notice of hearing in the
Business Standard [(in English), Delhi Edition] and the Jansatta [(i
Hindi), Delhi Edition). Notice of hearing will also be uploaded on th.
website of the petitioners as also on the websites of the Ol and th
Ministry of Corporate Affairs. For this purpose, the petitioners wil
supply a copy of the advertisement to be published to the RD/ RO
and the OL.

R\.‘H\ll.‘l_‘» on 03.03 .20,

R.IK.GAUBA,

SEPTEMBER 21, 2016

Ye



